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Reports Relating to 'Staie of Cooperation
in India"

1610. SHR! SATISH PRADHAN: Will the
Minister of AGRICULTURE be picased to
state:

(a) whether Government have received the

reports on “State of Cooperation in india”,
submitted by Cooperative imtiative Fanel:

(b) if so, the details of the important
chservatiensf/recoinmendations made by the
panel for taking new policy initiative for radical
restructuring of Cooperative Institutions, State-
wise:

(c) the reaction of the Unioa/State
Governinenis thereto; and

(A} the preseot stafus in fezard 10 the action
taken, alogwith time schedule?

THE MINISTER OF AGRICULTURE
{SHR! CHATURANAN MISHRA: (a) The
copies of teports on “State of Cooperation in
India" published by the Cooperative Initiative
Pane! have been secured recently.

(p) The Panel in these reports hare
recomnmended to recognise the cooperatives as
voluntary organisation formed by members
based on the values enshrined in principles of
cooperation, tc amecnd the cogperative law:
nased on the recommendations of the Modiei
Cooperatives Acl, provide due priority to
cooperative sector in the Plan document as an
important sector of National econemy and »
clear State policy on Cooperatives. The Panei
in its reporis have made observations o action
iaken/urged to be taken by different State
Governmants on reformulation of their
respective Cooperative Societies Acts.

(c) and (d) The thrust of the reports of the
Panel is to reformulate the cooperative laws
on the lines of Choudhary Brahm Perkash
Committee Report. "Cooperative Societies" is
a State subject and amendments in State
Cooperative Secisties Acts is within the
iegislative competence of the respective State
Governments. However, it has been decided i
replace the c.ixling Multi-State Cooperative
Societies Act, 1984 on the lines of the
recommendations made by Ch. Brahm Perkash
Committee Report. It has also been decided o
formaulate a National Policy on Cooparativas.



